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IDclusloD of employees of scientific 
stall' uDder CeDtra) Admhl;strative 

TrlbuDal 

2971. SHRI MANIK REDDY: Win 
the PRI ME MINISTER be pleased to 
state : 

(a) whether Central Administrative 
Tribunal was set up wjth the intention of 
providing speedy justJce to all Central 
Government employe .. s; 

(b) whether employees of I.e.A.R., 
I.C.M.R., C.S.LR. have been brought 
under tbe pun· lew of Central Administra-
tive Tribuna); and 

(c) if not, reasons tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSOl'NEI., PUBLIC 
GRIEVANCES & PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) Yes, Sir. 

(b) and (c) The AdmInistrative Trjbu-
nals Act, 1985 provides for the extensIOn 
of the jurisdiction of the Central Admmis-
trative Tribunal over the employees of 
organisations like the I.e.A.R.t t~e 
I.C.M.R. and the C.S.I.R. by issue of a 
notification by the Central Government. 
A notification to that effect will be IssueJ 
as soon as the Central Admmlstrative 
Tribunal which was establIshed only 
recently is ready to take on the adJltlonal 
work. 

Cbild "·elfare Institutions 

2972. SHRI MOOL CHAND D<\GA: 
Will the Minister of WELFARE he pleased 
to state: 

<a) whether Government are a\\'are of 
Child Welfare Institutions receiving large 
aid from Union Government an~t also 
various International Organisation but 
not SpendJDg them on Child Welfare; 

(b) if so, the detalls thereof; and 

(c) what action has been taken against 
the Institutions and the amount of aid 
received by them from Government of 
lodia and International Oraanisatlons 
durin, the last tbree years ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : <a> No, Sir. 

(b) Does not arise. 

(c) Under the Centrally Sponsored 
Scheme for the Welfare of Children in 
Need of Care and Protection, the araDts 
are channeJised through tbe State Govern-
ments/Union Territory Administrations 
and tbey are expected to inspect the 
organisations. When reports against any 
of such Organisation is received, appro-
priate action is taken. During the Jast 
three years 19 organisations in receipt of 
the grants under the above mentioned 
scheme came to adverse notice and further 
flow of funds was stopped by the State 
Governments. Total amount released to 
the~e organIsations durmg the last three 
) edrs is not readily available. 

Pollotio n caused by oil reftneriel 
and oil industry 

2973. SHRI SRIBALLA V PANI-
GRAHl: 
SHRI N. DENNIS: 

\ViJl the PRIME MINISTER be 
pleased to state: 

(a) the efforts made to protect, pre-
serve and jmprove the environment, main-
tam the ecological balance and contain 
pollution to the minimum level for preser-
vmg the industrial and agricultural health 
of the peopJe of country; 

(b) whether It is a fact that tbe extent 
of atmosphenc pollution caused by the 
emissions frolD the refineries and oil 
industry were continuously monitored by 
an Independent agency; and 

(c) If so, tbe details in tbis relard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) The efforts made include :-

Regulatory measures tbrouah enforce-
ment of the Acts for conservatioD of 




